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have now advised the Ministry of Food and
Agriculture not to import diammonium
phosphate. They are not importing it now
and therefore this can be disposed of.

SHRI LOBO PRABHU : I may recall that
the predecessor of the present Minister was
warned in this House that he was importing
fertilizers which was excessive to the require-
ments of the country. I would like to know
from the Minister what is the total quantity
of diammonium phosphate which has been
imported ; secondly, if any responsibility has
been fixed for the person responsible for mis-
calculation; thirdly, what is the total accumu-
lation of superphosphate in the country, and,
fourthly, why superphosphate should not
be used as fertiliser mixtures to reduce accu-
mulation ?

SHRI JAGANATH RAO: The Food and
Agriculture Ministry gives the indent for
various types of fertilizers that are required
during a year. Superphosphate is used
twice a year at the time of sowing and has a
seasonal demand. Diammonium  phos-
phate was imported in 1967-68. Because
of the closure of the Suez Canal, the super-
phosphate could not reach the country in that
year. It arrived in India early in 1968 when
there was already a glut. This was not anti-
cipated by either the Food Ministry or the
Ministry which imported it. Now, according
to a decision taken, diammonium phosphate
is not being imported so that superphosphate
may be used.

SHRI LOBO PRABHU: 14,000 tonnes is
the accumulation of superphosphate in
Rajasthan. What is the total accumulation
in the country ?

SHRI JAGANATH RAO : Only 14000,
tonnes.

SHRI SRADHAKAR SUPAKAR : This
stock has been lying there for some months.
Now, what has been the disposal of super-
phosphates duringthe last six months since
this accumulation of 14,000 tonnes ? Se-
condly, is any attempt made to see that there
is further treatment of superphosphate so
that it can be made more populargwith the
farmers?

SHRI JAGANATH RAO : The total
quantity of superpHosphate manufactured in
this unit from January 1968 to February 1969
is about 70,000 tonnes and all that has been
disposed ?f. There is an order for 6,000

VAISAKHA 8, 1891 (54KA)

Oral Answers 10

tonnes. The balance is only 14,000 tonnes.
I had a meeting only a week ago with the
Fertilizer Corporation of India, the repre-
sentatives of the Ministry of Food and Agri-
culture and the Department of Petroleum &
Chemicals. They have agreed to lift the
stock. So, there would not be any difficulty
in future.

Regarding the second part of the question
about the disposal of superphosphate, as I
have said earlier, single superphosphate is
not popular with the farmers. Therefore,
a Committee has been appointed in the Plan-
ning Commission to examine the question
how a complex fertilizer can be manufac-
tured so that by mixing it with other nitro-
genous fertilizers it could be used by farmers.
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SHRI JAGANATH RAO: This quesﬁt';n

does not relate to Hindustan Zinc Ltd. It
relates to Sindri.

Polyester Fibre Plants

+

*1353. SHRI SITARAM KESRI :
SHRI K. P. SINGH DEO :

Will the Minister of PETROLEUM AND *
CHEMICALS AND MINES AND ME-
TALS be pleased to state:

(a) whether it is a fact that Government
have decided to give more licences for setting
up of polyester fibre plants;

(b) the names of parties who are to be
given those licences and whether any
foreign collaboration is being allowed;

(c) the total requirement of polyester fibre
in the country at present and at the end of
1973-74;

(d) how much fibre is at present produced
in Indja and the names of producers;
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(e) how much fibre has been imported
during the last three years, year-wise; and

(f) when the production at the three units
is likely to start?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND CHE-
MICALS AND MINES AND METALS
(SHRI D. R. CHAVAN) : (a) to (f). A
statement is laid on the Table of the Sabha.

Statement

(a) The Government have decided to
license three more polyester fibre plants.

(b) It is yet to be decided who should be
given licences for the three plants. Foreign
technical collaboration is ecnvisaged. But it
is not possible to say at this stage whether
these plants would involve foreign invest-
ment.

(¢) The present consumption is estimated
to be of the order of 5,000 tonnes and the
demand in 1973-74 has been placed at ap-
proximately 22,000 tonnes.

(d) At present, the only producer of this
fibre are M/S. Chemicals & Fibres (India)
Ltd., Bombay. Their production in 1968
was 4,697 tonnes.

(e) Year-wise import in quantity and value
are as follows:

Year Quantity  Value
(in lakhs)

Rs.

B tonnes

1965-66 1074 119.9
1966-67 321.5 34.6
1967-68 364 37.8
1968-69 210.9 18.20

(April-Sept. only)

Import of Polyester and other non-cellulosic
synthetic fibre is canalised through STC
since April 1968.

(f) Production from the three units pro-
posed to be licensed is expected to begin by
about 1972.
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SHRI D. R. CHAVAN : The entire
scheme of this petro-chemical complex in
Gujarat envisages the establishment of two
public sector units, one for aromatics and
another for naphtha-cracker along with the
associated units for benzene and butadine
exlragtion. The aromatic plant will have
a capital outlay of Rs. 18 crores, the naphtha-
cracker plant a capital outlay of Rs. 19
crores and the associated units, to which I
have made a reference earlier, will involve a
capital outlay of Rs. 12 crores. Many
schemes will be licensed in the private
sector under this aromatic project and the
capital would be about Rs. 40 crores.
Concerning the down-stream unit connec-

ted with the naphtha-cracker plant, the
capital outlay would be Rs. 80 crores.
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SHRI D. R. CHAVAN : The foreign
exchange requirement for the aromatic pro-
ject would be about Rs. 7 crores. Concern-
ing the down-stream units, to which I made a

reference, foreign exchange component
would be about Rs. 32 crores,
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SHRI K. P. SINGH DEO : In spite of
repeated assurances on the floor of the
House by the various Ministers and Prime
Minister that regional imbalances and dis-
parities will be removed, nothing tangible
has been done in that direction. May I
know whether the Government of Orissa
hdd applied for a licence for a polyester fibre
plant to be located in Orissa because there
are entrepreneurs in Orissa who have got
the technical know-how ? Isit a fact that this
licence is being denied because the previous
Commerce Minister and the Prime Minister
are interested in seeing that the plant is loca-
ted at Rai Bareli at the cost of Orissa ?

SHRI D. R. CHAVAN : Four polyester
fibre plants are likely to be licensed. Con-
cerning the application to which a reference
has been made, as many as 23 applications
are pending. All the plants in respect of
which letters of intent have been given, all
these will be processed along with the appli-
cations which are pendingand will be placed
before the licensing committee.

SHRI S. R. DAMANI : Has the govern-
ment made an estimate as to what will
, be the production for industrial users and
civilian consumption? Secondly, how is it
going to affect the textile industry ?

SHRI D. R. CHAVAN : It will produce
about 22,000 tonnes of polyester fibre which
goes for the purpose of blending with cotton
for production of cloth.

SHRI S. R. DAMANI : How will it affect
the textile industry?

SHRI D. R. CHAVAN : It will take time
to assess it.

SHRI S. M. BANERIJEE : I would pre-
face the question by saying that a great in-
justice has been done to north. I would like
to know whether the hon. Minister is aware
that 48 Members of Parliament belonging to
both Houses have made a request to him
that the north should not be denied at least
this polyester fibre plant? I am asking
this question in the context of talks about
removal of regional imbalances and mainte-
nance of regional parity. U.P. has got many
textile mills. May I. know whether it is a
fact that in spite of this request for such a
plant in the nofth by so many Members of
Parliament, a letter of intent has now been
issued to Mafatlal group, who today enjoy
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an absolute monopoly in the matter of petro-
chemicals? If so, what are the reasons for
ignoring the north and giving the letter of
intent to Mafatlal group in the name of
another foreign collaboration with Hoechst
Company? I would like to know whether a
final decision has been taken or they are
going to reverse the earlier decision of
granting one letter of intent to Mafatlal
Group, ignoring the legitimate claims of
north.

SHRI D. R. CHAVAN : Itis true that a
letter signed by 30 or 40 Members of Parlia-
ment has been received and it has been noted
in the Ministry. Secondly, it is true that a
letter of intent was issued to Mafatlal Group
sometime back in 1966.

SHRI S. M. BANERJEE: Is that group
not enjoying a monopoly already ? So,
was it not going against the accepted policy
of government ?

MR. SPEAKER : Let him first hear the
reply and then ask questions.

SHRI D. R. CHAVAN : As a matter of
fact, applications were invited for down-
stream units and this is one of the parties
which put in its application in 1966. As I
said, all the letters of intent which have
been given along with pending applications
will be considered by the licensing committee.

SHRI S. M. BANERJEE : I am not
concerned with the question whether
the licence goes to party A, Bor C. Iam
only concerned with the solemn assurance
which has been given in this House about
government trying to curb monopolies. Here
is a monopoly group which enjoys all
privileges. . ..

SHRI S. K. TAPURIAH : Do not believe
it.

MR. SPEAKER : I was myself going to
ask that question. Does that one group has
complete monopoly in this field ?

SHRI D. R. CHAVAN : As I said, there
will be four units. One letter of intent was
issued to Mafatlal Group some time in 1966
in respect of polyester fibre, which is a new
production in the country. There is only one
unit, called Chemical Fibres (India) Limi-
ted, which is producing polyester fibre in the
country; there is no other firm.

MR. SPEAKER : Does that belong to
Mafatlal Group ?
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SHRI D.R. CHAVAN : That is not pro-
ducing polyester fibre. As to whether the
plant will be located in the north, the deci-
sion has been taken in the Ministry that it
will be located in the north.

SHRI R. K. SINHA : Is it true there are
industrial houses in Uttar Pradesh who have
applied for a licence for producing polyester
fibre. Is it also true that the U.P. Govern-
ment have strongly recommended those
applications and is it true thatin eastern U.P.
particularly, in Faizabad division, they have
been asking for it and, if so, what is the
decision of the Government ?

SHRI D. R. CHAVAN : Some recom-
mendations have been made. As I men-
tioned, one of them, will be located in the
north.
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““At present, the only producer of this

fibre are M/S Chemicals and Fibres

(India) Ltd., Bombay. Their produc-

tion in 1968 was 4697 tonnes.”

F qF FIT TF T W FEAC
TN FI@ & | g WA FT
ET &9 g, 99 F a@F N 1w
wifeefy & s @ AT F freg 2
# e wanEw R el
§ wEede & axeqy, fafwer sk
efeafe FreiE R E
Fagi AWITS! GUE W &1 AA
SAATAEAT § 59T & ag dAed
2 99 & WF aF 3F A A fwadAr
T ATE g @R e R S
AT & AE § T ST A A
fow o me, Swfsdmaw
FrEa W @A R I mIR A
FRAT F MATS T TN G Q@
€ ¥ ? T wT WET AT § A
TAFETEA FTAT ST AV AR AT HeAY
I aor S I@AN ! §F ogS M A
@ WE IMRNAG 19w g e
W T WHIST FT ET T &Y
iy ?

APRIL 28, 1969

Oral Answers 16

SHRI D. R. CHAVAN : This is the
only unit in the country that is producing
polyester fibre based on imported raw
materials. Now, the raw material that is
likely to be produced by Aromatic, Gujarat,
will be producing DMT and this unit is tag-
ged with the units producing polyester fibre
because it will produce only 22,000 tonnes of
DMT. That will be the basic raw material
for the manufacture of polyester fibre. So
many applications have been received and
are pending and they will be considered.
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SHRI D. R. CHAVAN : That was the
only party who came forward to produce
polyester fibre. That is the reason why they
were allowed.

SHRI MANUBHAI PATEL: There is a
report that four big units are to be given
licence for expansion for this raw material to
be converted into final fabrics for weaving.
May I know whether it has come to the
notice of the Government that in Surat
where there are more than 50,000 power-
looms there is a cooperative union who have
also applied for a licence. May I know
whether that will be considered and given a
preference over and above other private
monopolists ?

SHRID. R. CHAVAN : As I said, all the
pendirg applications will be considered.

SHRI MANUBHAI PATEL : My
question was a little different as to whether a
cooperative union of ictual weavers will be
given preference over ard above other pri-
vate people.

SHRI D. R. CHAVAN : That will also
be considered along with other applications
received.

SHRI S. KANDAPPAN : The confusion
and prejudice prevalent in the licensing
policy of the Government, I am afraid, is
having a dampening effect on the develop-
ment of the industry in the country. Even
the reply of the Minister is not clear
to me because in the statement, it has been
mentioned that three more dnits are going
to be established while the Minister says
that four more units are going to be es-
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tablished. We do not know what statement
to believe. It is very clearly stated in the
statement that by 1973-74, we would require
approximately about 22,000 tonnes. Now
the present availability is about 5,000
tonnes. If today they set up plants, the
gestation period will take some more time
and by 1972-73, it may come into produc-
tion. That means a lot of delay is there.
The whole answer is misleading. Particu-
larly with regard to a plant that was commit-
ted to Tamil Nadu and a letter of intent
was issued to a party, afterwards, at a later
stage, on the basis of an impression got by
the Central Government that they were not
creditworthy to go ahead with the plant
in spite of the fact that the State
Government recommended their case,
I was told that the letter of intent was issued
to some other party. Even there it is yet to
be seen as to when they are going into
production.

T would like to know from the Government
instead of this prevarication and delay,
whether Government would see to it that
as soon as possible these plants are set up
in the private sector. T would also like
to know when the plant in Tamilnadu is
likely to be set up.

SHRI D. R. CHAVAN : There Is no mis-
understanding about the question. I said four
units and these four units include also the
Synthetic Fibre India Limited which has got
an industrial licence for the production of
4,500 tonnes of polyester fibre and which will
be given an expansion by 1,600 tonnes because
a committee of experts went into it and they
came to the conclusion that a viable econo-
mic unit will be cf the order of 6,100 tonnes.
That is the reason why an expansion to the
extent of 1,600 tonnes will be granted. . ..

SHRI S. KANDAPPAN : Why did you
not make it clear in your statement ?

SHRID. R. CHAVAN : Therefore, 1 said
four units. That also will be considered—
expansion of 1,600 tonnes.

Concerning the application which was
made from Madras and which was subse-
quently rejected, that application also, along
with the rest of the applications—23 applica-
tions are pending—will be considered, to-
gether with all the letters of intent, by the
Licensing Committee.
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SHRI R. BARUA : From the answer
given it appears that the raw material for
polyester fibre is aromatic. The question of
disposal of aromatics in Nunmati is a long-
standing one. In that light of the talk that
we hear about regional imbalance and also
with regard to developing petro-chemical
complexes, may I know from the hon.
Minister whether something is going to be

-done in order to utilise the raw material that

is deposited and collected there for a long
time ?

SHRI D.R.CHAVAN : About aromatics
that are likely to be produced in Nunmati,
etc., I will require notice.

SHRI S. K. TAPURIAH : Almost every
answer given by the hon. Minister has been
either wrong or vague. He says that the
Ppresent consumption is estimated to be 5,000
tonnes. Thep ds d as esti d by
the industry is 10,000 tonnes—5,000 tonnes
we already receive by production and import.
If he consults the Ministry of Finance and
gets an idea of the amount seized—that
which is smuggled at various places—he
will know that there is definitely more
demand and his figure is wrong. What this
sort of monopoly does t6 the marketing
was amply illustrated by Mr. Madhu
Limaye just now. If he can correct himself,
the present price of Borax chemical is Rs.
8,500 and not Rs. 7,000 which he said earlier.
The Minister said only one unit was there
because none else came forward. He also
said that many applications were lying pend-
ing. May I know what is the period for
which these applications are pending, and
what was the year when the first application
was made ?

Secondly, about the technical collabora-
tion which he mentioned. ...

MR. SPEAKER: The first question will
be answered...

SHRI S. K. TAPURIAH : It is again
an involved one. Is it not a fact that because
certain applications are lying pending for
putting up a plant at Rai Bareili, all the
applications are being delayed? For exam-
ple, the one in Orissa does not require any
technical know-how; the applicant is in
possession of the technical know-how.

Will the Minister answer these two ques-
tions : whether the applicant in Orissa has
the technical know-how and when was the
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first application made and how long has it
been pending ?

SHRI D. R. CHAVAN : The first appli-
cation was made sometime in 1966. As a
matter of fact, we established aromatics in
naphtha-cracker in Gujarat. That idea was
conceived sometime in 1963. Subsequently
after that, there were certain discussions and
other things. Then, after some time, the
parties were called, and the first application
came in 1966. Let me tell my hon. friend
that it is a very sophisticated, capital-inten-
sive industry....

v

SHRI S. K. TAPURIAH : I know that.

SHRID. R. CHAVAN: Itis a very sophis-
ticated, capital-intensive industry. There-
fore, it is not correct to say that quite a lot
of time is lost. Technical know-how, colla-
boration and all these things are involved.
All the applications that are pending will be
considered by the Licensi Committee.

SHRI RANGA : Only the other day
the Cabinet Minister was saying that he was
not allowing anything to remain on his table
for more than 2 weeks. Now the Minister
himself was obliged to say that it is too
long a period.

THE MINISTER OF PETROLEUM &
CHEMICALS AND MINES AND METALS
(DR. TRIGUNA SEN) : The question of
monopoly was raised by some friends over
there.  As a matter of fact ICI used to im-
port raw material from abroad and has had
their installed capacity and had been making
polyester fibre for quite some time past. We
are going to have an aromatic complex in
Gujarat. We are going to have indigenous
raw material from it. We will produce it
after 2 years, not to-day. Now we have to
plan how to utilise that. In that respect in
1966 applications were invited from different
parties who were interested in this polyester
fibre unit. Lots of applications were
received and we find that about 3 or 4
letters of intent were issued. Now a ques-
tion has arisen in the Ministry, not in the
Ministry, but in the Government—that we
should try to have a central purchase of
know-how. Negotiations were carried on
with different foreign firms to have a centra-
lised know-how purchase so that we would
pay less to the foreign consultants. In this
way these negotiations were going on. It
is not that we are losing time. Our raw
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material will be produced in Gujarat after
2 years. In the meantime we have to take a
decision.  All the applications are being
processed. I am told that the Licensing
Committee which does not belong to my
Ministry will take a decision very soon in
this matter.
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SHRI D. R. CHAVAN : All the facts are _
taken into consideration before licence is
granted by the Licensing Committee. As I
said in the beginning... Why don’t you
please listen to me?

SHRI RAJARAM: Who are the Mem-
bers of the Licensing Committee ? :

MR SPEAKER: It is an old Committee—
you should know.

SHRI RAJARAM : Parliament’s life is
5years. Out of that 3 years have been taken
away by these people. 1do not know when
we are going to bring industry to this
country. The Minister savs he is going to
bring indigenous raw material within 2 years,
What a funny reply itis ?

MR. SPEAKER : We are losing time
now.

.

SHRI D. R. CHAVAN : I said all the
factors concerning regional imbalances, etc.
will be taken into consideration. If the hon.
Member is making a running commentary, it
will be impossible for me,
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SHRI TULSHIDAS JADHAY : There is
no answer to my question.

MR. SPEAKER : He has answered.
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SHRI D. R. CHAVAN : It is not only the
ICI*but there are number of other companies
with whom the committee is having negotia-
tions. They are;, Chemtex (USA), Inventa
(Switzerland), Hoechst (West\ Germany),

Montecetini (Italy), Teijin (Japan), Vicker
Zimmer (West Germany), and Manrer
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(Switzerland). These are the companies
with whom negotiations are held and the
company which will give the best offer is
likely to be accepted by the Committee of
Experts appointed to carry on negotiations.

SHRI KARTIK ORAON : The first
requirement of self reliance is that we should
be able tocut down imports and increase
exports as far as possible. It appears that
the fancy for importing raw material from
foreign countries is still very persistent
without having fully exploited the indigenous
raw material available in the country. I
would like to know from the Government
whether any survey has been made (a) as to
the probable requirement of this polyester
fibre; (b) the production capacity from the
indigenous sources; and (c) the production
potentiality for which the raw material
is available in the country.

SHRI D. R. CHAVAN : I have answered
this already .

SHRI DHIRESWAR KALITA : Some
years back the Government of Assam sub-
mitted one application to the Government
of India regarding establishment of one
petro-chemical complex in Assam which
includes polyester fibre. This was done in
collaboration with the Japanese firm which
visited Assam. The Industry Minister also
visited Japan. So in collaboration with
them, with full technical know-how, the
Government of Assam submitted this appli-
cation to the Government of India. I want
to know, up till now why the Government
cf India is not giving clearance to that appli-
cation about setting up of the petro-chemi-
cal complex which includes polyester fibre.

SHRI D. R. CHAVAN : I will require
notice.

SHRI DHIRESWAR KALITA : Why
notice? You have got the application?
(Interruption)

AN HON. MEMBER: The Minister of
Assam has come out with a statement in the
papers. (Interruption).

SHRI D. R. CHAVAN : The question
is only about Polyester fibre. They are
asking questions concerning Assam. I said
T will require notice.





